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IN THE NATIONAL COMPANY LAW TRIBUNAL
KOCHI BENCH

CP(IBC)/24/KOB/2025
In the matter of Sastra Robotics India Private Limited

ORDER

Per Coram:

1. This Company Petition has been filed under Section 59 of the Insolvency &
Bankruptcy Code, 2016, in the matter of Sastra Robotics India Private
Limited, through the Liquidator, Mr. Madhusudhanan. E. P, for dissolution of
the Corporate Person through voluntary liquidation process. The Corporate
Person has completed the requisite formalities and procedures for
liquidation in compliance with the extant Rules and Regulations and has filed
this petition.

2. The Petitioner has come with the fact that the corporate person was
incorporated on 19.08.2013, with corporate Identification number:
U31900KL2013PTC034784. The main objects of the company, as per the

Memorandum of Association, are reproduced as under:

a. To do the business of designing, developing, manufacturing, purchasing, selling robots
and robotic equipment, appliances, allied products and software.

b. To do the business of designing, developing, and manufacturing electronic devices and
products.

¢. Todevelop Android-based software, programs, and applications.

3. The Petitioner stated that the Board of Directors has considered all possible
options to revive the operations of the Company. However, since the
Company is not carrying on any business and has no plans to undertake any
business in the future, the Board has decided to wind up the affairs of Sastra
Robotics India Private Limited through voluntary liquidation. The Board of
Directors, in their meeting held on 28.11.2024, approved the proposal for
voluntary liquidation of the Company under Section 59 of IBC, 2016, subject

to the approval of the members of the Company.
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4. As required under the provisions of Section 59 (3) (a) & (b)of IBC, 2016, all
the directors of the Company had made a Declaration of Solvency on

15.11.2024 and 28.11.2024.

5. The declaration by all the Directors along with audited financial statements
of the Company for the previous two years was filed with the Registrar of
Companies, Kerala, and a report of the valuation of the assets of the company
prepared by a registered valuer was filed with the Registrar of Companies,
Kerala in form MGT14 vide SRN: AB2285712. |

6. The members of the Company/Corporate Person, in its Extraordinary
General Meeting held on 23.12.2024, passed a Special Resolution under
Section 59 of the Insolvency and Bankruptcy Code, 2016, read with the
Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017 (Regulations), to liquidate the Company voluntarily and
appointed Mr. CS Madhusudhanan. E.P., an Insolvency Professional having
IBBI Registration No. IBBI/IPA-002/IP-N01163/2021-2022/13856, as
liquidator.

7. The Liquidator, immediately after his appointment, made a public
announcement in Form-A on 27.12.2024 in two newspapers, Indian Express
(Kochi Edition) & Deepika (Kochi Edition), seeking stakeholder claims, if any,
within 30 days from the date of commencement of liquidation. The public
announcement was simultaneously submitted to the Insolvency and
Bankruptcy Board of India (IBBI) to place the same on its website, and the

same was published on the IBBI website.
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8. The Liquidator intimated the commencement of liquidation and appointment
of the Liquidator to the Income Tax Department and GST Department vide
letter dated 28.02.2025, seeking their claims, if any, against the company.

9. The commencement of liquidation and appointment of liquidator was
intimated to the Registrar of Companies, Ernakulam, in e-Form MGT-14
bearing SRN AB2285712 dated 28.12.2024.

10. The Liquidator stated that he has verified the claims submitted by the
stakeholders with the relevant books of accounts and other records of the
Company and had sent the intimation letter on the admission or rejection of
the claim to all the stakeholders who had submitted their claim. The list of
stakeholders in accordance with Regulation 30 of IBBI (Voluntary
Liquidation Process) Regulations, 2017 (“Regulation”), on the basis of the

proof of claims submitted by the stakeholders is as follows:

Total  claim | Admitted Rejected
Natare of| Ne. of amount Claim Clai
Creditor claims . e

received Amount Amount
Operational .

G £ i =
Creditors 4,26,326.00 4,26 326.00
Employees/ "

Workmen 25,81,716.00 | 2581,716.00 |
Govemment i

Dues 1,83,072.00 1,83.072.00
Financial .

Creditors - 70,06,054.00 | 79,06,054.00
Total 19 SO

© 1,10,97,168.00 | 1,10,97,168.00

11. The Liquidator opened a Bank Account of the Company with the name
“Sastra Robotics India Private Limited in Voluntary Liquidation” with DBS

Bank Limited, Ernakulam (Cochin) Branch.
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12. In accordance with Regulation 9 of the IBBI (Voluntary Liquidation Process)
Regulations, 2017, the Liquidator submitted the Preliminary Report to the
Company on 06.02.2025.

13. The Liquidator has sent a letter to the Goods and Service Tax Department
requesting to issue a No Objection Certificate in proceeding with the
Voluntary Liquidation of the Company, and in response to the said letter, the
GST Department had, vide its letter No 165/TKKR/2025 Dt. 23.04.2025,
issued No Objection in proceeding with the Voluntary Liquidation of the
Company.

14. The Liquidator stated that out of the total assets of the Company amounting
to Rs. 1,32,89,681.89, certain items comprising old and obsolete furniture,
fixtures, and electrical fittings valued at Rs. 5,33,556.26, as per the valuation
carried out by a Registered Valuer, were assigned to two shareholders who

m"mon

had expressed interest in acquiring the said assets on an "as is where is", "as
is whatever is", "as is however is", and "no recourse against others" basis,
after setting off the consideration against amounts payable by them to the
Company; the transaction was undertaken in order to expedite the
completion of the voluntary liquidation process and to avoid incurring
additional costs of public announcement.

15. As per Regulation 34, the liquidator distributed the proceeds from the

realization of assets of the company in the following manner:

i. Liquidation costs amounting to Rs. 4,39,294/- (Rupees Four Lakhs thirty

nine thousand two hundred and ninety four Only) were settled in full.

ii. Claims submitted by workmen and employees amounting to Rs.
25,81,716/- (Twenty five Lakhs eighty one thousand seven hundred and

sixteen Only) were distributed and settled in full.
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iii. GST Dues amounting to Rs. 1,75,462/- (Rupees One Lakhs Seventy Five
Thousand four hundred and Sixty two Only) was paid and settled in full.

iv. Claims submitted by the operational creditors amounting to Rs.
4,26,326/-(Rupees Four Lakh Twenty Six Thousand Three hundred and
Twenty Six Only) were distributed and settled in full.

V Financial Creditors, including Unsecured interest-free loan advanced by
the Directors of the Company amounting to Rs. 79,06,054/- (Rupees
Seventy Nine Lakhs Sixty-six Thousand and fifty four Only) were
distributed and settled in full.

vi. Balance amount were distributed to the contributories at the rate of 9.51

times of their value of investment in the Company in the following manner:

§i Tranche Rate Amount {in
No | : Rs)
i First Tranche 9.51 11,55,103.63

l Total 9.51 11,55,103.63

16. The Liquidator stated that as there was no unclaimed dividend and no
undistributed proceeds to be deposited to IBBI, the Corporate Voluntary
Liquidation Account and hence Form G has not been submitted to IBBI in
accordance with Regulation 39(5) of the Insolvency and Bankruptcy Board of
India (Voluntary Liquidation Process) Regulations, 2017.

17. The Liquidator had submitted the Final Report, along with the audited
accounts of liquidation, showing receipts and payments pertaining to
liquidation since the liquidation commencement date, prepared in

accordance with Regulation 38 with the Registrar of Companies, Kerala, in e-
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Form GNL-2, and to IBBI via email. The Form H compliance affidavit has been

produced as Annexure O and is reproduced as follows:

. Anneaury

FORM-H
DOMPLIANCE CERTIFICATE

{Hindee foyulation 38731 of the Insivency und Sankewptny Soard of India (Volumtery Liguidution
Friocers) Regulations 201 7]

L Madbhusadhanan EF an dnsobuwooy professions] eoceiled with J08E Institete of Insobvency
Professionals and repistersd with the Boand with registestion sumber EBLAPAD0Z 080
HOT o3 20212022, 13856, am the Lguidstor for twe Voluntary Liguidstion Process of Sastra
Robrtios fndia Fravate Limied,

B The detalls of the Woluntury Liguadstion Process sre as sinder:

58 No Particwlary Drescription
8 S : (&£} ) - {3}
" i Mame of the corporste persen Zastra Robotics india Provase
E ) ) Lirited
““““““““ F o CENSLLPIN of e corporsie person L UZ1900KL201 AP TCO34 704
3 MOLY Beneh Mavional Company Law Tribunal,
Kuchi Bench

23320024
of appeintine 15t 233128024 i
pabidanor’s Repistration Nooag 1P HBBEAPAGHZAP. i

. T NOEIO3 20212022/ 18056
ether the Liguddator was repisoed during the | No

sous Ligutdaros snd hes registration Mo, - Not Appiicable

e Bvee of reptaorment of pravious Leguidiator . Mot Apnlicabile :
& Date of opening of bank acooaant e Japddagon {with | Date: 28022025

aroount detsiisl Afe Nomer SASTRA ROBOTICS
INENA PRIVATE LIMITED
ACCOUNT SMUMBER:

Y201 210000010645
IFSC CODE: DBESSOIND2DY
BANK MAME: DBS BANK INDIA

LTe
BRANCEH: ERNAKHLAM
: — o [COCHIN]
CUTTETT T Date of notice far ancodied capitsl funpai capitad | Not Applicable
L eanirbubion

Y Bate of beation of sseadled copiad juftgmi(i capitnd | Mot Applicable
L ppmtriburion
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11| Dateof nsunation t stsrutory authority as applicable |
s} FF | Mot Applicable
By S | Kot Applicable
£F Ingome Tag . 28.02.2025
4} inspector of Factury - Mot Applicable
@) GST/VAT 28022025
fi &Bi Not Applicable

: Ahers o Kot Applicable

12 10 deposited o Corparate Voluntary
Laguedation Account Kl
a) Amount of unglnemed dividends
B Amountof undistributed mrogeeds
£ Inpeng refereed toin Subensgudation {2 and
{3) ol regulation 39
i} Interest wferred to in subrregudation (4] of
sptntion 34
s | Ystal e i
13 Remuneration of Lgnidator [Re } : Ry 250000 (plus 65T

2 Detads of the covporate person!

S No  Particulars Description
. £ (2] ) (3]
- it i9/08/z013

2 Ohjeris

3

| Agsets v en Liguadation Commeneement date

-~ -

1o To do the busisess of
dosigming,  developing
mranu et
purchasing, sedling
robats  and  rebotic
expainmrent,  appliances,
aiied  products  and
softwine, i
Tt the busioess of
designing,  developing
and manofacturing
@ectronic devices

and products.

 up Share Capital 7 Capitl (Amount in Bs,)

3 To develop  androdd-
based softwarg,
pPrograms atueh

i applicationg
i 121500

Edrmount in Re ¥

P L30422635

| et pavabile s on Liguidation Commencament date
{AmountinBe}

7753300

| Nevwarth of the Corporste Person {Amosnt i1 16.]

ii46154 23azonaa

1
L

Reasons for iniating volurtary lguidation, in brief

s

- company has no plans to do any

Since the Company I8 pot
careying on soy bugioess and the

Business in fzure the Board of
Directors proposed e wiad up
the affairs of Sastra Robaotics
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india Private Limited by way of
| Voluttary Liguidation

Ao Dutals of realisation during Yoluntay Liguldation Process:
5kNo Particulars Deseription
£5 I o H—_—- 2
v i}
% 4
e B Eh 145612563
% Sa i ﬁf e aiivé;‘ ungaid caprtad 4
| euntribution
* Distrabution of unsold asset {ﬁwwm} o bt 53355626
| sharehatders aod adiusied against their dues) ‘
4 Ay osher | Realisatinn of Deditorsd 113.00,000.00
; Totat 1,32,89,681 89
R Detads of distribution to stakeholders ax per seotton 52 or §3 of the Cade

S5 | Stakeholders® § . Aot Amount Anyunt
No | ander section . Claimed Adiitted | Distributed | Distribuied |
| Bland 331} | tothe
Amount
Claimed
| R . . (%] i
3 S & 3. R 1) - L) 17
i | Bealfeation of | '
| Security ’
foterest  {Sec
' ’fmi’ 3f§*3 i i
Z | 3429400 +39.294.00 4.39,294.00 100%
% i %’mr: mens !
Phaes S |
2 51003 .
- % o |
i Secuned E
| Craditors {Sec |
14 j
5 |Wages and | 100% i
| Uupasd Dups e 258171600 | Z5BLVIG00 | 258171600
| Employees |
| S 53] | E— j
f | Dubiy of | TH.0605400 % f@,ﬁ?‘é.ﬁﬁéﬂﬂ TEO6L5400 | 100%
| Ungecured
| Financial ; §
i Creditom § :
PES(LIH -

Page 9 of 15




IN THE NATIONAL COMPANY LAW TRIBUNAL

KOCHI BENCH
CP(1BC)/24/K0B/2025
In the matter of Sastra Robotics India Private Limited
7 Gevercmest 24783260 24743300 | 24763200 | 10096
Duas » Amount !
Hapad
fnlowing
Enforeenient
ot Securwy |
| lsteret i
_ SerSA0Ne)] | ,.
8 | Any semaining | 0%
[ Debts and [ 42632600 | 42631600 | 42632800
{Set |
% : Wl i Nl
| Sharshaolders
L dSec B30}
£ | Bquity j 1%k
Shareholders | 115500863 | 115500363 | 103059327 90% deducted and
{Sec 5311 ihY ‘ remitted as
4 fqassmIe 0% TOS on
i respactive
2 % L Sharsholders,
_ Tokd 1275608563 | 1278613563 12756125683 | 100%
. The Voluntary Liguidation Process bas been conducted as per the stipulited toeling
SLNe | Section/Regelati  Description of Task | Norm Compliance | Actual
a1 ‘ C{Number | Date Timeline
| of Days) | {Number of
f Days]
{2) : (K5 (31 ] (&)
Setinn  S9{3Hal | Declavation from | 7428 28112004 H112024
Regulation 3{41 {a}  maloghy of direcioes
|/ partners peganting
I subvenoy of
Loorpoiete person
Lamd it not being
fgubdated b
e detrand sy nerson )
2 59HEHeY  Passing of resolution | T=10 23.12.2024 23322028
ik {55,/ speval resolution
Reputation 3{3Ms) & members 7 ;
and 3{3) i peareners shout
[ pampencenmn
P v ntary
 Huuidation progess
| and gppointment of
§ insolvency !
safeasional s |
_ g lguidator i
3 i Appreoval of ersditors | T+ 7 PERI2E024 | 23122024
P reprssenting e :
| shind in value of debt, i
. pil the  vorporuts i
I Poerson  uwes  any | -
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debt, of  the | ]
| resolution  passed |
| under ity |
| F9L3Y} ur |
e o Epulation 3{4JC) .
4 | Repabation 5(2) intimation Iy 30022024 | 2BA22034
! insolvency
Professional
regarding his
* apprtnimest a5 |
Ligmadaton, ©  the
wwwwww Boand
5 Begudation 14 {1) | Publie Te ks 27122024 37122024
Anpouncement i : =
Farm A by  the i
T o Liuidator i
I 5 Suection 59{4, Reg. | Noufication el T+ForTe: 28322024 | 2822024
| 3HE) Repstrar of | 14 i
| Lotnpanies sl
Hoard  about  the .
sesplution  passed
i uniter sTection
: B35} amd
; reqrulation 3013c) o

subspguent approval

% [ of ereditors therei,
as the oase may be,
| By cotporsie person

F 0 Secton | 38(1). Submission of chsims | T+ 30| 21010008 | 21.01.202%
L Bepuistion 1RE21 by stakeholders

g Sertion 3605} Uithdrawal/ TT+%8 ot Not
. modification uf claim Applicatide Applicable
T | by stakebolders
9 Regulstumy 9011 | Submission of | T+45 06022025 | 06022025

Cprebaninary report to
the corporale persay

N S— | by the Liquigator _—
10 Regulation 29{1] | Verification of tlaims | T &0 P ZLO2.3025 21022025
| | by the Limuidator | -
5 | Section 40 (2] E intimation about | T+ 67 ZREEs 2ROZ.2025
i decision uf
auorptancef

reiaction of ¢lgim
the stakebolders by |
. ,the Liguidator —
| Regulation 3002) | Preparstion of st of | T+ 48%/75 | 07.03,2025 2033045
? | stalwholders by the |

s
P !

! ' | Liguddarnr
13 Saction 472 Cappeal by oepditer | T+ 81 NiL [N
| againsr the decidan ]
R fofthe Liguidmor | :
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14 Hegulation 3501} | Distnbution of the | Dae  of | 050420258 | 24032025
| mrneesds o | realization 2603.2028
spabahinhders by the |+ 30 LIAZR025
PSS, S Ligmidator §
15 Regulatian 32 Deposit of amowst of | Prier to | #NIL &il
| unclvmed dividends | subinission
and  undistribused | of
| provesds iy | apphestion
| Corporate Volunsary | wsder 1
| Liguidation Avcmmt | subsection
by the Liguidatr {h of
! i LI section 59
i t Hegulation 38(2) Submibesion of Final ( T + 1 190932025 g7 082025

Report 10 the Boand | G270
wod Registrar  of
Sompanies by the
. . Liguidaior S
Section ST | Suboussion of Fael (T + TR Ee2s 07 GRZ02S
HBegulation 3803} Repory, alomp with | 900370
e spplication for
dissolution to Ad

i Hegalation 37(3} | Completon of | T + 19092025 | 07002023
i Volurmary S P27
Liguidation Frocess | "
L] Meeting of | T+365 Not Nat
Contributaries sl Applitabile Applicable
| presentating #f

{ : Anoaal Swatus Report |
Taliguidation Commegeement Date

T The follawdng ate devistions £ pon-compliances with the provisions of the [ssolvency
and Banieapiey Oode, 2014, regulvtions made, or circulars issued tmeeunder {IFany
destation sooe complances were shserved, plaose state the detsils and reasons for the

Beviation / - Bection of the Reasons Whether rectified ;
Noncomphance Code / OF Nt i
abserved Reguiation Ne, / |
Circular No.
T : 2h .. IS £ 4] 53 1

8 Tow deatis of apphestnn{s) fled / pending i respect of svoidance of transactions.

| BL.No, | Type of Transaction  Dabe of fling Dute of Orderof | Briefofthe |
, with the Adjudicating | Order
[ Adjudicatory Authority E i

) ol Authority - |

oy 2 L. I3 [Er (53 R
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¢ the cantents of this certifiva o true and vorret
naterial has bees coneealed there froo

18. The Liquidator has closed the liquidation account subsequent to the
payment to creditors and members of the company, and the bank closure
letter has been produced as Annexure R.

19. The Liquidator stated that the affairs of the Corporate Person have been
completely wound up and its assets have been completely liquidated.

20. The Liquidator stated that he has sent a letter to the Income Tax
Department requesting a No Objection Certificate (NOC) for proceeding with
the voluntary liquidation of the Company, and in response to the letter, the
Department, vide its letter No. ITBA/COM/F/17/2025-26/1078726934(1)
dated 21.07.2025, issued a No Objection for proceeding with the voluntary

liquidation.
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21. We have heard the arguments of the learned Liquidator and perused the
entire case records/documents. Upon verification of the documents
produced, we have noticed that the affairs of the Corporate Person have been
completely wound up, and its assets were liquidated in accordance with the
relevant provisions of the IBBI (Voluntary Liquidation Process), 2017. The
Petitioner has annexed the final report along with the audited accounts of
liquidation, showing receipts and payments pertaining to liquidation,
certifying the realisation of assets during the liquidation, distribution to
stakeholders, compliance with timelines, and further certifying that there are
no deviations or non-compliance of any provisions, rules and regulations of
the Insolvency and Bankruptcy Code, 2016. Further certified that there are
no avoidance transactions under section 43, 45, 50, or 66 of the Insolvency
and Bankruptcy Code,2016 and also certified that all the assets of the
corporate person have been disposed of, the debts of the corporate person
have been discharged to the satisfaction of the creditors and further certified
that there is no pending litigation, and Income Tax Department and GST
Department have issued no due certificate. Form H to exhibit due compliance
is also annexed as Annexure O along with the Liquidator’s final report. We
find no material irregularity in such compliances, which may put any legal
impediment to grant the reliefs sought for, and we are satisfied with the
clarification memo submitted by the Applicant in response to the
clarification sought by this Adjudicating Authority. Hence, we are of the
considered opinion that the Corporate Person may be voluntarily liquidated
so as to get it dissolved.

22. In light of the aforesaid discussions, this Tribunal approves the voluntary

liquidation and dissolution of the Corporate Person and orders that Sastra
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Robotics India Private Limited (CIN: U31900KL2013PTC034784), the
Corporate Person, shall stand dissolved from the date of this order. The
Liquidator is directed to file a copy of this order with the Registrar of
Companies, Kerala, and also the Insolvency and Bankruptcy Board of India
within fourteen days from the date of this order in compliance with Section
59 (7) to (9) of the Insolvency and Bankruptcy Code, 2016.

23. The Liquidator is further directed to strictly comply with Regulation 41,
IBBI (Voluntary Liquidation Process) Regulations, 2017, with regard to the
preservation of records in respect of the voluntary liquidation of the
corporate person.

24. Accordingly, this CP(IBC)/24/K0B/2025 stands allowed and disposed of.

25. The Registry is directed to send e-mail copies of this order forthwith to all
the parties and their Learned Counsels for information and for taking
necessary steps.

26. An urgent certified copy of this order, if applied for, be issued upon
compliance with all requisite formalities.

27. File be consigned to records.

Sd/- Sd/-
MADHU SINHA VINAY GOEL
(MEMBER TECHNICAL) (MEMBER JUDICIAL)

Signed on this the 29% day of October, 2025.

At*

Certified ix) ke Trwe Copy-

/\F/
Deplity Registrar
Mational Company Law Tribunal
Kochi Bench
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